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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 112 OF 2023/ EZ

IN THE MATTER OF:
RAM EKBAL RAI ....APPLICANT

Versus

STATE OF BIHAR & ORS. ..RESPONDENTS

AND IN THE MATTER OF:

REPLY ON BEHLF OF NAGENDRA KUMAR (Respondent No-
7), CHIRANJEEVEE SAHNI (Respondent No-10), PRABHU
SAHNI (Respondent No-12), DEVENDRA SAHNI(Respondent
No-13), NAGESHWAR SAHNI (Respondent No-14), SURESH
KUMAR (Respondent No-20), VIJAY SAH (Respondent No-28),
VIJAY SAHNI (Respondent No-42)

To,

The Hon’ble Chairperson, And his Companion Members of the
Hon’ble National Green Tribunal.

The humble application of the above named applicant.

MOST RESPECTFULLY SHOWETH:

1. That the above noted O.A has been registered based on a
letter received through Postal service written by Ram Ekbal
Raia busy body who had unsuccessfully contested election
to the Post of Zila Parishad from Motipur area in District-
Muzaffarpur, Bihar. He in the letter alleged illegal operation

of Plywood factories in the vicinity.
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That after action taken report received by the Hon’ble

Tribunal a detailed order was passed on 13.10.2022

directing inter-alia” ....6. In view of the facts and
circumstances of the case and observations
made in the report of the Joint committee, the
State PCB is directed to take further action by
following the due process of law and file its

action taken report with requisite details."

That above named respondentsare aggrieved by the action
of Mr. Abhay Kumar Dwivedi, Chief Regional Conservator of
Forest, Mr. Sudhirkumarkarn, Conservator of Forest, Mr.
Abishek Kumar, D.F.O and Mr. Uma Shankar Rai, Ranger
Forestas between 9.12.2022 and 12.12.2022 all the above
named officers along with local police and supporting staff
sealed and even decimated/bulldozed(some of them) the unit
of the above named respondents without following the due
process of law as directed by the Hon’ble Tribunal in its order
dated 13.10.2022. It is respectfully stated that no notice/
hearing/ time to produce the papers related to units was ever

served on above named respondents.

That the entire exercise has been done by abusing and
misreading the order of this Hon’ble Tribunal. The order
dated 13.10.2022 mandates the committee to follow due
process of law even otherwise ‘due process of law’ is sine

gua non for executing any administrative / legal / penal /
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preventive action but the manner in which the Ply unitshave
been sealed and even demolished to report to the Hon’ble
Tribunal showing the compliance of the order of the Hon’ble
Tribunal is illegal and contrary to the import of the order
dated 13.10.2022.

That the Committee constituted by this Hon’ble Tribunal is
duty bound to follow the due process of law even against
violators more so when the order is explicitly reminds to

follow the due process.

That the action of Mr. Abhay Kumar Dwivedi, Chief Regional
Conservator of Forest, Mr. Sudhirkumarkarn, Conservator of
Forest, Mr. Abishek Kumar, D.F.O and Mr. Uma Shankar
Rai, Ranger Forest tantamount to criminal misconduct for
want of any notice/hearing or time to vacate /take out the
machinery before initiating sealing exercise and dismantling

the units.

That the entire action of the joint committee appointed by the
Hon’ble Tribunals macks of dereliction, mockery of the
administrative function and is nothing but disrespect to the

sanctity of the orders of this Tribunal.
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That Bihar State Pollution Control Board admit that they have
damaged the property of the above named respondents in its
report filed by S. Chandrasekhar, Member Secretary, BSPC,
Patna. It is contended that the action has been taken in
exercise of power bestowed under the Bihar Saw Mill
(Regulation Act) 1990. Copy of the report filed by S.
Chandrasekhar, Member Secretary, BSPC, Patna is

annexed here to and marked as ANNEXURE- A/1

That respondent nos- 2 to 6have not only acted contrary to
import of the order of NGT but also violated the provisions of
the Bihar Saw Mill (Regulation Act) 1990 especially section
13 and 19 of the act. Copy of the Bihar Saw Mill (Regulation
Act) 1990 is annexed here to and marked as ANNEXURE-

Al2

That the above noted respondents run Saw mill, Peeling /

Veneer Unit and Plywood in different name and style.
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Some are running the unit since as back as year 2000 and
onwards.

Almost all the above named respondents are registered with
MSME.

They have also applied before the Chief Regional
Conservator of Forest, for requisite license. Applicants were
given acknowledgement receipt duly signed and stamped by
Chief Regional Conservator of Forest. Since then above
named respondents are following up but the Chief Regional
Conservator of Forest/competent officer is sitting over the
same.

The units sealed without any notice are also registered U/S
19 of Bihar Value Added Tax Act 2005.

Several of the units are having fire safety certificate issued
by competent authority.

Pollution certificate has also been issued to the unit.
Translated copy of the acknowledgement issued by Chief
Regional Conservator of Forest dated 30.9.2010 is annexed

here to and marked as ANNEXURE-A/3
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Copy of the Udyog Aadhar Memorandum issued by MSME is
annexed here with and marked as ANNEXURE-A/4

Copy of the registration certificate of Bihar Value Added Tax
Act 2005 is annexed here to and marked as ANNEXURE-
A/5

Copy of the Fire safety certificate is annexed here to and
marked as ANNEXURE-A/6

Copy of the Application dated 24.10.2016 for issuance of

Pollution certificate is annexed here to and marked as

ANNEXURE-A/7

That right to property use to be fundamental right and still
unamenable constitutional right with trade, business and
commerce and Hon’ble Supreme Court has held in more
than one case that it is ‘akin’ to fundamental right. Now the
action of the officials of respondent nos-2 to 6of entering
inside the village area and sealing or worse destroying by
bulldozing the units which have been operational on private
land with valid MSME registration etc, without any notice is
illegal and is an act of jurisdictional usurpation. Admittedly
the units were neither run on the forest landnor there any

encroachment.
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13.

14.

-

That on 27.2.2009 Government of Bihar brought an addition
through legislative amendment in the existing 1973 Rules
whereby Sub-rule (3) is being added to Rule 3 of Bihar Wood
and Other Forest Products (Transportation Regulation)
Rules, 1973 (Bihar Kashtevam Anya Van Utpadan
(Abhivahan Viniyaman) Niyamawali, 1973) vide Notification
No. Van Bikray-38 / 2000-455 P.V. as per following:

“(3) However, provisions of the Rules shall not be applicable
on woods and Veneers of following verities of plants grown

on private land.

That a busy body who has lost election of Zila Parishad from
that area sent a motivated letter before the Principal Bench
Hon’ble National Green Tribunal which in turn was
convertedinto O.A 399/2022 and accordingly on 8.7.2022 the
Hon’ble Tribunal directed constitution of a joint committee to
get fact finding report to besummited within two months. True
copy of the order dated 8.7.2022 passed in O.A N0-399/2022
Is annexed here to and marked as ANNEXURE-A/8

That on 20.9.2022 Action taken report was filed by Member
Secretary BSPCB, Patna. It is respectfully stated that prior
to finalization of the report no verification of the papers and
identity was done by the officers and the entire exercise was

done in hunting haste.
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That on 13.10.2022the Hon’ble tribunal was pleased to

peruse the report and went on to pass order directing further
action against the alleged violators but only after following
the due process of law. True copy of the order dated
13.10.2022 passed in O.A N0-399/2022 is annexed here to
and marked as ANNEXURE-A/9

That though the order is tangible that the respondent
authorities even after earmarking the illegal units would
follow due process of law while taking further action.
Astoundingly on 9.12.022 and 12.12.2022 Mr. Abhay Kumar
Dwivedi, Chief Regional Conservator of Forest, Mr. Sudhir
Kumar Karn, Conservator of Forest, Mr. Abishek Kumar,
D.F.O and Mr. Uma Shankar Rai, Ranger Forest without any
notice/hearing or time to take out the articles from the unit
sealed the units. That all the units are operational on private
land and there is no encroachment over government land or
of the land belonging to forest area. The officials from forest
department came in the village and without any notice sealed
/bulldozed and dismantled the units which have been running

on private land ranging since 10 to 20 years.

That it is reiterated that no notice was ever served to the
answering respondents before sealing. This action of the
respondent nos-2 to 6is not only against the Principle of
natural Justice/rule of law but also led to irreparable financial

loss and injury.
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That since the order dated 13.10.2022 which necessitated
further action contain a clarion caveat to follow “the due
process of law” as sina qua non for initiating any further
action still the authorities misinterpreted the same and in the
garb of this order abused the powers of state machinery to

shield its own in-action.

That though the order is tangible that the respondent
authorities even after earmarking the illegal units would
follow due process of law while taking further action.
Astoundingly and atrociously on 9.12.022 at 12 Noon time
Mr. Abhay Kumar Dwivedi, Chief Regional Conservator of
Forest, Mr. Sudhir Kumar Karn, Conservator of Forest, Mr.
Abishek Kumar, D.F.O and Mr. Uma Shankar Rai, Ranger
Forest without any Notice / hearing or time to take out the
articles from the unit in a barbaric manner bulldozed the unit
and pulverized, crushed and decimated the entire articles of
one among various units. The photographs is a prelude
glimpse of the irksome saga of highhandedness and unlawful
act of respondents. Copy of the Photographs showing the
destruction done by the officers is annexed here to and

marked as ANNEXURE-A/10
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20. This reply is being filed bonafide and in the interest of the
justice. These units are the maiden source of livelihood of

the above named respondents in the poverty stricken state.

PRAYER
It is, therefore most respectfully prayed that this Hon’ble Court

may graciously be pleased to:-

a) Reject the report of the respondent Nos- 1 to 6 as being an
eyewash, take judicial cognizance of the atrocious action of
demolition and declare the action as illegal and violative of

principal of natural justice, and,or

b) Pass appropriate orders against respondent Nos-3 to 6for
committing illegality in the garb of the order dated 13.10.2022
passed by Hon’ble Tribunal in O.A No-399/2022:

c) pass any such other order /orders as this Hon’ble Court may

deem fit in the interest of justice.

AND FOR THIS ACT OF KINDNESS THE ABOVE NAMED

RESPONDENTS SHALL AS IN DUTY BOUND EVER.
Filed by:

SMARHAR SINGH
ADVOCATES FOR THE RESPONDENTS

# 9312081645
Email : smarhar@rediffmail.com

Dated :26.10.2023
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KQLKATA
ORIGINAL APPLICATION NO. 112 OF 2023/ EZ-

IN THE MATTER OF: o
RAM EKBAL RAI o ....APPLICANT
Versus
STATE OF BIHAR & ORS. ..RESPONDENTS
AFFIDAVIT

1, Nagendra Kumar S/O Late Ram Chandra Sahni, R/O Vill-
Senuari  Purushottam, P.O+P.S-Motipur, Muzaffarpur, Bihar

presently at New Delhi do hereby solemnly affirm and state as
under:-

That | am the respondentin this case and as such am fully
acquainted with the facts and circumstances of the case and as
such am fully competent and authorized by remaining above

named respondents being identically aggrieved to swear this
affidavit.

- That | say that | have been read over and understood the contents
of the replyin my vernacular which has been drafted by my counsel

upon my instructions and | say the facts stated therein are true to

my knowledge and belief

That the annexures annexed with this application is true copies of

their respective originals.
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| say that the averments of facts stated herein above are true to
my knowledge and belief, no part of it is false and nothing material

has been concealed therein. ' N"ﬁ ol Kamay”

DEPONENT
VERIFICATION: '

I, above named deponent do hereby most solemnly affirm and
verify that what is stated in the above Affidavit is true to my
knowledge and | believe the same to be true.

| Verified ét New Delhi on this the day of 20" October 2023

N aﬁmafm Kk wmaY”

DEPONENT




| HNNEXU)QE /9'_2
| BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL |
~ BENCH,
NEW DELHI
- I.A. No. 338 of 2022
| . |
O.A. NO. 399 OF 2022
IN THE MA‘TTER‘OF" | .
- Ram Ekbal Rai. 5 '....;..APPLiCANTi'
|  VERsUsS B
The State of Bihar &ors. .... RESPONDENTS
'AND IN THE MATTEROF_
Vijay Sahni Prop . ’
Suman Ply Udyof Unit- : Ceeeane APPLICANT

REPLY ON_ BEHALF _OF BIHAR STATE POLLUTION‘_'".»'V.
CONTROL BOARD & RESPONDENT NO. 3, to I. A NO. 0. 338
OF 2022.

| I, 5. Chandrasekhér aged about 44 years Son of Mr S. SUbremani. :
. ‘re5|d|ng at B- 202 Amarkunj Apartment Vlvekanand Marg Patna- k

v 800013 do hereby solemn!y affirm and state as follows S

1. That T am posted as Member Secretary, Biha_r State Pollution -

Control Board, Patna and as such I am well aware of the facts - |
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“and circumstances of the present matter. I am competent and

3
’duly authorized to swear the present affidavit.

. That the instant matter was last heard on 04.01.2023, when'
the Hon’ble Tribunal was pleased to issue notice on aforesaid
interim application and directed the anSwering respondent to

file a response/reply.»

. That it is humbly submitted that the casé of the applicant of
I.A. no. 338 of 2022 is, that on 09.12.2022 the unit of the
‘apvp_li‘cant was bulldozed without serving any notice or givfrig"
Som.é time to close the unit. In the I.A., inter-alia, praye.r'hasb
~been made tddfré;t the respondent stété to'cvompvve'nsa}te’f’o’r'
“the loss caused _by the actioh which led to destrucbtvi"‘o‘n of th.e

ply unit of the applicant.

.T_hét the instant I.A. has been filéd Under Sectioﬁ 1_8(2)(_b’)_(e) -
& Section 19(2) (4) (a) read with Sections 14, 15, 16 &_17,of o
- the National Green Tribunal Act, 2010. In tHis regard it is |
humbly vs_l‘meitted 'th'at the:'éppli'cént has misunderst_ood'the
provisions as contained in Section 18(2) (b). Section 18 (2)

provides that Without prejudice to the provisions contained in



section 16, an applicatlon for grant of relief or compensatlon or
settlement of dispute may be made to the Tribunal by—-
(a) the person, who has sustained the |nJury, or |
Ug)/the owner of the property to which the damage has been
~caused; or |
c) where death has resulted from the enVIronmentaI damage
‘by all or any of the legal representatives of the deceased or
'l_(d) an'y agent duly authorised by such person or owner of such“
property or all or any‘ of the legal 'representatives of the. |
de_ceased,_ as the case may be; or ,
k\)g)ény person a’ggri'eved, including any representative b}ody or}' '
organization; or ' | |
(f) the,Central Government or a State Governm}e_nt or a 'Uni_o'rin}' o
| lte’r.rito.ry Adv'rninistraltion or the Central Pollution C_ontrol Board

or a State Pollution Control Board or a Pollution Control

Committee or a local authority, or any environmental authority =~

constituted or established under the EnVironhent (Prote“c_tion)
Act, 1986 (29 of 1986) or any other'lavl_/ for the time being.’in
force: | |

| In“view of aforesaid p_rovision, |t is.humbly 'su.vbmittedl
that,"THE DAMAGE TO PROPERTY’ as contemplated under

Section 18(2)(b) is damage caused due to environmental



: / é
pollutlon or adverse impact of an activity or operatlon or
process uvnder any enactment specified in Schedule I; and thI'
| “THE DAMAGE TO PROPERTY' which has been caused by the

action of the State Government Officers (if any) in dis'charge’df .

their duties in good faith. As such, the damage caused to the »'

unit of the appl‘licant is not within the purview of th_e' Nationalv
Green Tribunal Act, 2010, and as such the prayer for
compensation for _'damage' to the unit of applicant is not

_maintainable.

. That it is stated that pursuant to passing of order 08;07.2022’,_."
the jQint committee carried a detailed in‘spectibn from
110.08.2022 to 16.08.2022 and thoroughly verified the license

“and other approval obtained by the units situated-in th‘e:'areavv :

in question and informed the units abduttheir il‘l_egal-operatioh' -

and directed them to close their units respectively. A copy of _

the said inspection report was filed before the Honble.

Tribunal, the Hon'ble Tribunal vide its order dated 13.10.2022,

inter-alia, directed the State PCB to take further action in = =

accordance with law. However, since the State PCB has “in‘
”exerCIse of powers under Section 31A of the A|r (Prevention =

and Control of Pollution) Act 1981, vide its Memo No. 2945 |



_ Y
' déted 08.09.2022, had already directed the Requndent no. 3
to take éction against the illegally .operated‘ units, thé. :
. _Respondent no. 03 initiated taking a;:tion' against iiIegaI units
| under the.’provis_ion of Bihar ‘Saw Mill (Regulatibn) Act, 19'90,'.
(hereinafter referred to as the Act of 1990) and has seized fhe
iil{egél units in exercise of powers under Section 8 (1) (d) ',ofk
.the Act of 1990. The’ action of closing the units begé’n ‘from
06.12.2022 and was ﬁnali'y‘}comp.leted on f28.12.20v22.__Th'at.: '
: ’frvom'06.12.2022 reQUIar announcement through ‘_lsA SYSTEM" "
were being made that the iliegal units be closed doWn. and
’><’\ words also Spread 6ut particularly during the survey c.onduc‘ted"_

by the joint committee constituted by ~the - Hon'ble "

NGT(Anheere— A) that the units which have not,-Obvt'ained

'!Iicensee under the Act of 1990 is being seized, still the k-
applicant "contin_Uevd to operate the unit and nov‘v"_.vhere bé_fore_.j .
the Hon’b_levTribunal'is taking plea of violation of principleS—of A

 'Natural Justice.

6. That with respect to para 3 of the:I.A.’ap'plication it is ‘stated - :
~that during - inspections carried on from _ 10.08.2022 to
1‘6.08.2022, the applicant was made aware of i‘IlegaI operation.

: \ of his unit and as such the applicant ought to have closed hi_é



P /X
unit then, however: he continued the illegai operatlon of hlS :
unit. Further, on 06.12.2022 when the officials started closing
the illegal units th.e applicant came to know that the i_ivlega__li.'
units are now being seized by the authoriti_es,- however he

~continued to operate. Further, it is settled principle of law that

T

&

‘where a person does not have any right and neither can he

~derive any right from any statute or any common vIaw .

- ___,—-—-an—-—-—_—’_‘—'_“——'“

: provision, he cannot ask for a remedy in that case under the )

provison, he camn = -y

.principies of natural justice'._MAIso, Naturai”justice principles do.

not apply in situation_s where they are expressly or impliedlyj"
¥ prohibited by statute; and operation of saw mill without

_obtaining license under the -Act of 1990 is prohibited by :

‘vSection 5 of the Act of 1990.

P e
S

7. That with respect to facts stated in paragraph'A, B, D,F,and1
it is stated that the applicant has obtained registration under

MSME; .and have obtained loan under PM mudra loan isi n‘ot’v )

"relevant for - closing the illegally operated units ~without .

obtaining 'Iicense/under the Act of 1990.
8. That with re_spect to paragraph ‘E' it is stated that the facts

* stated therein is admission on part of applicant that he never

got the requisite valid license for operating a saw mill; and on j
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30.09.2010 he made an application for obtaining license but

8

1

the same has not been granted due to capping on the number /

of saw mills which could be permitt'ed in State of Bihar.AsY
: - ~

such the applicant had been operating his saw mill illegally

since its very inception without valid licegge under the Act of o

D e e e T T

1990.
— o

9. Thatv-with respect to »paragraph ‘g’ it is submitted that it is.

o maftér of record an'd needs no c’omrhent, | |

10. That‘with'r’espect to paragrabh ‘h' it is stéted» tbhat‘t‘he -
facts stated in the said paragraph is denied and ‘the proper
vefiﬂcation was doné before preparing the re‘p}or‘t.' ‘FL‘Jr}ther,‘tﬁe B

_ applicant has admitted in paragraph ‘E’ that he has not
obtained license under the Act" of 1990, so there s
'in,con>sistency in statement made by the ap[‘:)li.cant, as on one
hand he states-'tHa.t there has been no'vﬂerifica.ti‘bn._:of bapéfs
'before preparation of report, on t‘he other hand he states that
hé has not obtained_ license under the Act of 1990, 'th;usv his
name is r}i’ghtlly 'inc;IUded in'the report. Such a statement c“(‘)‘ulld |
have been only made if there were cases/units whose »néfne
app‘eéf ih the report but had a valid license. But( nd_ such claim
has“ come forWard rather -fhe applicant has hirhself not

obtained license under the Act of 1990.
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11, That it is further submitted that the action taken by the -

- State Government is under the Bihar Saw Mills (Regulation)

Act, 1990, which"is a complete code in itself and Section 21 of

the said act provides for protection of action taken in good

faith. It is further stated that the appeliant and. proprietor of"
other- units pelted stones on the vehicles of the officers due to

v'which'vehicles got damaged‘; and tried to create a law and
order situation. to,prevent the action pf eeizure_ df th,_veir units
and to defeat the process of law for which an FIR hasbeen :
registered on 10/12/2022 in Motipur P.S., CaseeNo—'436/22
“and is under investigation. That in view or above stated -faCts,
Iaws and peculiar circumstances covering the in.stant case |t ‘i‘s

humbly prayed that the Interim Application No. 338 of v2022_"

may'kindly be dismissed. And the applicant is not entitled to i e

. any of the rellef as prayed fmﬂ)ecause of the reasons stated.f '

~ above and that damage to property caused in course of an__

’ admmlstrattve actlonlls not an Environmental Damage and as

.'~theIVGT'Act 2010

JPRENEE

12. That I have read the contents of the affidavit and have .

- understood the same.

DEPONENT |
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Bihar Saw Mills (Regulation) Act, 1990

T
ANNEXORE A2

" The Bihar Saw Mills (Regulation) Act 1990

[Act 19 of 1990]" / e
Contents
1. Short title, extent and commence- 14. Penalties. Tipss ‘,
_ment. 15. Offence by Companies: ™~
2. Definitions. 16. Burden of Proof.

W

Apponntment of Llcensmg Officer.
ppointment of prescribed authority.
. Application for licence.
6. Peclaration of prohibited area.
/ Grant, renewal, revocation or
suspension of licence,
8. Power of entry, inspection, search,
seizures, etc.
9. Submission of returns.
10. Keeping of account of stock of wood
in saw mill and saw pit.

11. Prohibition of electric connection etc.,
in unlicensed saw mill.

17. Cognizance of offence.

18. Jurisdiction of court.
@/Cvomposition of offence.
-20. Licensing Officer or authorised

person to be public servant.

21. Protection of action taken in good
faith.

22. Rewards.

23. Power to make Rules.

@Other Acts and laws not to apply to
saw mill or saw pit.

25, Saving.
26. Power to remove difficulty.
27. Repeal and Saving.

An Act to make pmws;on for regulating in the public interest the

establishment and operation of Saw Mills and Saw Pits and trade of sawing
for the protection and conservation of forest and the environment.

Be it enacted by the Legislature of the State of Bihar in the Forty-first year of
the Republic of India for the purpose hereinafter appearing as follows:—

1. Short title, extent and commencement—(1) This Act may be called the

Bihar Saw Mills (Regulation) Act, 1990.

(2) It extends to the whole of the State of Bihar. |
(3) 1t shall be deemed to have come into force with effect from the 1st May,

1990.

context—

Section 1;

2. Definitions—In this Act unles there is anything repugnant in the subject or

(a) appbi'ntéd day" means a date appointed under sub-section (3) of

(b) "licence" means a hcence granted under Sectlon 7 of this part;
(c) "licensee" means any person to whom a licence is granted under

-Section 7;

| (d) "licensing officer" means a licensing officer appointed under sub-

section (1) of Section 3;

(e) "prescribed authority" means a prescribed authority appomted under

Section 4:

1. Published in Bihar Gazette (Ex-ord.) dated 7.12.1990.
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(f) ."n’o»tifiedv order" means an order notified in the Official Gazette;

(g) '['saw mill' means the plant and machinery with which and the
premises including the precincts thereof in which or in any part of
which sawing is carried on with the aid of electrical or mechanical
power. It shall also include veener plywood manufacturing unit.

(h) “"saw pit“ means a place where wood is sawn by manually-operated
saws;

(i) "sawing" with its grammatlcal variations and cognate expressions
means operations of sawing, cutting, converting, fashioning or
seasoning wood and includes preservation and treatment thereof
either by mechanical process with the aid of electncal or mechanical
power or manually-operated saws;

- (j) "Vehicle" means a mechanically propelled vehicle or any vehicle
drawn by human being or animals and includes truck, tractor, trolly,
motor vehicle, boat and carts;

(k) "wood" includes trees when they have fallen or have been felled, and
all wood of any species whether cut, converted, fashioned, sawn or
hollowedout for any purpose or not;

() words and expressions used but not defined in this Act and defined in

* the Indian Forest Act, 1927 (XVI of 1927), shall have the meaning
respectively assigned to them in that Act. '
3. Appointment of Licensing Officer—The State Government may, by
notification— ' /

(1) appoint an officer not below the rank of Divisional Forest Officer to be

~ Licensing Officer for the purpose of this Act; | |

(2) define the local limits within which a Licensing Officer shall exercise
the powers-conferred and perform the duties imposed on him by or
under this Act. :

4. Appointment of prescribed authorlty--The State Government, may by
notification—

(1) appoint an officer not below the rank of a Conservator of Forests to be
p_rescnbe.d authority, for the purpose of this Act; .

(2) define the local limits within which a prescribed authority shall exercise
the powers conferred and perform the duties imposed on him by or
under this Act. ,

5. Application for licence—On and from the appointed day:—

(1) no person shall establish a saw mill or a saw pit except under the
authority and subject to the conditions of a licence granted in that
pehalf under this Act;

(2) no person shall operate a saw mill or a saw pit in exastence on the said
date, unless he is granted a licence in that behalf under this Act on an

1. Subs. by Act No. 4 of 2002.
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application made by such person within a period of thirty days from
such date:

Provided that for the period of thirty days and thereafter the period during
which the application is pending for consideration, it shall be deemed as if such
person was granted a licence under this Act and he was operatrng the saw mill or
saw pit accordingly.

6. Declaration of prohibited area—(1) The State Government may, by
notification, for reasons to be prescribed therein, declare any area to be a prohibited
area for such period not exceeding three years at a time, as may be specified
therein.

(2) During the period any area is declared to be a prohibited area under sub-
section (1), the following consequences shall ensue, namely—

(a) no licence shall be granted for establishment of a saw mill or saw pitin
that area;
(b) no licence shall be renewed during that period;

(c) a saw mill or saw pit situated in that area shall cease to operate and
keep its sawing operation closed,

(d) no claim on account of damages because of closure s‘tall be
entertained nor any damages shall be payable.

Grant, renewal, revocation or suspension of licence—(1) An application
for licence under Section 5 shall be in such form and shall be accompanied by such
application fee and such security deposit for due observance of ihe conditions of
the licence, as may be prescribed. ‘

(2) On receipt of the application under sub-section (1), the Licensing Officer
may after making such enquiry, as it may deem fit:—
(i) grantthe licence;or
ji/ by order in writing for reason in brief to be stated therein, refuse to
grant the licence:
Provided that no order refusing to grant the licence shall be
passed unless the applicant has been given a reasonable opportunity
of being heard.

(3) Alicence granted under sub-section (2) shall be subject to the provisions
of this Ac ‘and to such conditions as may be prescribed.
£ The provisions of this Section shall apply to renewal of Ircence as they
apply to grant of licence or refusal to-grant a licence.

(5) If the Licensing Officer is satisfied, either on a reference made to'it in this
behalf or otherwise, that— |
(a) the licensee has parted in whole or in part with his control over the
saw mill or saw pit or has otherwise ceased to operate or own such
~mill or saw pit; or
. (b) the licensee has without reasonable cause, farled to comply with any
~ -of the conditions of the licence or any direction lawfully given by the
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Licensing Officer or has contravened any of the provisions of this Act
or the Rules made thereunder; or

(c) thelicensee has, in the premises of the saw mill or saw pit-wood which
he is not able to account for satisfactorily and consequently which is

liable for confiscation under Section 10.
Then without prejudice to any other penalty to which licensee may be liable
under this Act the Licensing Officer may, after giving the licensee an opportunity of
showing cause, revoke, or suspend the licence and forfeit the sum, if any, or any

portion thereof deposited as security for the due performance of the conditions

subject to which the licence has been granted.

(6) A copy of every order issued under sub-section (5) shall be given to the
licensee. |

8. Power of entry, inspection, search, seizures, etc.—(1) For the purpose
of ascertaining the position of, examining the working of, any saw mill or saw pit or
with a view to secure compliance of the provisions of this Act and the Rules made
thereunder, the Licensing Officer or any other person authorised by the Llcensrng
Officer in this behalf may,—

(a) enter and inspect any saw mill and saw pit;

(b) examine and for this purpose order the production of any document,
book, register or records in the possession or power of any person
having the control of or employed in connection with, any saw mill and
saw pit;

(c) search any person or search any premises, vehlcle machine, tools
and equipments used or intended to be used in contravention of the
provisions of this Act and Rules made thereunder and may stop any
vehicle or person for this purpose;

(d) seize any wood, plants and machrnery, tools, vehrcle and any other
article which he suspects is already involved or used or is about to be
involved or used in contravening the provrsrons of this Act or Rules
made thereunder.

(2) The provisions of Section 100 of the Code of Criminal Procedure, 1973 (2

of 1974), relating to search and seizure shall so far as may apply to searches and

sei /re under this Section.

9. Submission of returns ~—Every licensee shall submit such returns relatlng
to the business of the saw mill or saw pit, as the case may be, and in such forms
and to such officers and on such dates as may be prescribed.

10. Keeping of account of stock of wood in saw mill and saw pit.—All
wood whether sawn or not, found in or brought to the saw mill or saw pit or at the
site of sawing at any time or during any period by any person in any manner or by
- any means for purpose of sawing or for any other purpose shall always be properly
accounted for and all relevant evidence, documents, receipts, order and certificate
as are necessary to show that the wood is legally obtained, shall be maintained and
made available at the time of inspection, it shall be presumed in respect of the stock
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of wood which is not accounted for satisfactorily that the same has been obtained
unlawfully and the stock of wood shall be liable for confiscation.

11. Prohibition of electric connection etc., in unlicensed saw mitl.—(1)
On and from the appointed day and notwithstanding anything -contained in any
enactment relating to electricity for the time being in force, no electric energy shall
be consumed and no electric connection shall be installed for the purpose of a saw
mill or continued for that purpose unless such saw mill is duly licensed or deemed
to. be licensed in accordance with the provisions in this Act and such electric
connection shall be continued so long as the saw mill operates under a valid licence

Secs. 11-13] Bihar Saw Mills (Regulation) Act, 1990

- granted or deemed to be granted under this Act. _
(2) The State Government may make Rules for carrying out the purpose of

this \S;?ron

' 2. Appeal—(1) Any person aggrieved by the order of refusal of a Licensing
Officer to grant or renew a licence or by the order of suspension or revocation of a
licence may within thirty days of the service on him of the order of such refusal or
suspension or revocation, appeal to the prescribed authority, who shall decide the
apeal after giving the appellant and the Licensing Officer an opportunity of being
heard. The decision of the prescribed authority shall be binding on the chensmg
Officer.

(2) The order of the Licensing Officer shall, unless the prescnbed authority,
conditionally or unconditionally directs, otherwise, remain in force pending the
i dQf an appeal under sub-section (1).

Confiscation of saw mills etc.—(1) Save as provnded in clause (b) of

(a) where a saw mill or saw pit is established or operated in an area

declared to be a prohibited area under sub-section (1) of Section 6; or -

(b) where a saw mill or saw pit is established or operated without a licence .

or without renewal of licence under sub—sec’uons (2) and (4) respectively
of Section 7; or

k(c) where the saw mill or saw pit is operated after suspension or revocation
of a licence under sub-section (5) of Section 7; or

(d) where the saw mill or saw pit is operated with the aid of electrical

energy or electrical installation in contraven'uon of the provrsron of

sub-section (1) of Section 11; or -
(e) unaccounted wood is stored in the saw miil or saw pit, the Licensing
' Officer may order confiscation of the stock of wood unlawfully stored
together with whole or portion of the plants and machinery, implements
and equipments which have been used in the commission of the
offence.

\)d/[) No order confrscatlng any property shall be made under sub-section (1)
unfess the person from whom the property is seized and in the case the owner of
such properly is known, Such person is ghen—

(a) w writing informing him of the grounds on which it is proposed

to confiscate such property; T T T,
[ e e IR S T
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(b) an opportunity of making a representation in writing within such
reasonable time as may be specified in the notice agamst the grounds
for confiscation; and -

(c) areasonable opportunity of being heard in the matter.

(3) Any Forest Officer not below the rank of a Conservator of Forests
. empowered by the State Government in this behalf by notification, may within thirty
days from the date of order of confiscation by the Licensing Officer under sub-
section (1), either suo motu or on application call for and examine the records of
that order and may make such enquiry or cause such enquiry to be made and pass
such orders as he may think fit: .

Prowded that no order prejudicial to any persoqﬁgh‘aw!l»_bg ‘passed without

@) Any person aggneved by an order passed under sub-section (3) may,
within thirty days from the date of communication to him of such order, appeal to the
District Judge having jurisdiction over the area in which the property has been
seized and the District Judge shall, after giving an opportunity to the parties to be
heard, pass such order as he may think fit and the order of the District Judge so
passed shall be final. Where an order of confiscation of any property passed under
sub-section (1) or sub-section (3) or sub-section (4) has become final in respect of
the whole or any portion of such property, such property or the portion thereof, as
the case may be, shall vest in the State Government free from all encumbrances.

(5) An order of confiscation under sub-section (1) or sub-section (3) or sub-
section (4) shall not be-deemed to bar the imposition of any such other penalty to
vyhich the person from whom the property is seized is liable under this Act.

7." 14. Penalties—(1) If any person contravenes or attempts to contravene or
abets the contravention of any of the provisions of this Act or Rules made thereunder

" he shall be punishable with imprisonment for a term which may extend to one year,
" orwith fine which may extend to ten thousandrupees, or with both, and in the case
of a continuing contravention, with an additional fine which may extend to two
hundred rupees for every day during which such contravention continues after
conviction for the first such contravention: :

Provided that for the second or subsequent offence the minimum imprisonment
in either case shall be three months and minimum fine in either case shall be three
thousand rupees where such contravention, attempt or abetment relates to Section
6 or when unlawful wood involved in the contravention is more than 5 cubic metres
in volume. '

(2) If any person—
(i) when required by thus Actor by any order under this Act to make any
statgment or furnish any information, makes such statement or
furnishes such information which is false in any material particular and

which he knows or has reason to believe to be false or does not
believe to be true; or

(i) makes any such statement as aforesaid in any book, account, record,
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declaration, return or other document which he is required to maintain
or furnish under this Act;

he shall be punishable with imprisonment for a term which may extend to six
months or with fine which may extend to three thousand rupees, or with both.

15. Offence by Companies—(1) Where an offence under this Act has been -
committed by a company, every person who at the time the offence was committed
was in charge of, and was responsible to, the company for the conduct of the
business of the company, as well as the company, shall be deemed to be guilty of
the offence and shall be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such
person liable to any punishment provided in this Act if he proves that the offence
was committed without his knowledge or that he exercises due diligence to prevent
the commission of such offence. ,

(2) Notwithstanding anything contained in sub-section (1) where an offence
under this Act has been committed by a company and it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any
neglect on the part of, any director, manager, secretary, or other officer of the
company, such director, manager, secretary or other officer shall also be deemed to
be guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

Explanation—For the purpose of this Section—

(a) "company" means any body corporate, and mcludes a firm or other
association of individuals;
(b) "director" in relation to firm, means a partner in the firm.

- 16. Burden of Proof—(1) Where wood, whether sawn or unsawn, is recovered
from a saw mill or saw pit for which no valid licence exists in accordance with the
provisions of this Act or the rules made thereunder, it shall be presumed that saw
mill or saw pit was in operation until the contrary i is proved the burden of proving thel
same shall lie on the accused. :

(2) Where, in any prosecution for an offence against this Act or rules made
thereunder, it is established that any wood declared unlawful was seized in the -
premises of a saw mill of a person, or at any site where sawing was being done, it
shall be presumed such person has contravened the provisions of this Actor rules,
made thereunder until the contrary is proved the burden of provrng the same shall
lie on the accused.

17. Cognizance of offence—No court shall take cognrzance of any offence
punishable under this Act except on a report in writing of the facts constituting such
offence made by the Licensing Officer or any person duly authorised by the State
Government or the Licensing Officer in this behalf.

18. Jurisdiction of court—No court inferior to that of a Judicial Magistrate of

Secs. 15-19] -Bihar Saw Mills (Regulation) Act, 1990

- the first class, shall try offence punishable under this Act.

‘\92 Composition of offence—(1) Forest Officer empowered by the State

- Government in this behalf(may—)
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(a) accept from any person whose licence is liable to be revoked or
suspended under sub-section (5) of Section 7 or who is reasonably
suspected of having committed for the first time of an offence relating

E to non-submission of return under Section 9 or of non-maintenance of

* account of wood under Section 10 or sawing of wood unlawfully
obtained which is of less than half a cubic metre in volume, a sum not
exceeding five thousandrupees in lieu of such revocation or suspension
or by way of composition for such offence, as the case may be and
may impose as a penalty a sum not exceeding five thousand rupees
and shall order confiscation of unlawfully obtained wood which was
seized;

@ln any case_in which any property has been seized as liable to

"confiscation under this Act at any time before an order of confiscation

is passed by the appropriate authority under this Act release the same
on payment of the value thereof as estlmatedMer
(2) Onthe payMum of money, or such value, or both, as the case
may be to the forest officer, the accused person, if in custody, shall be discharged,
the property seized shall be released, and no further proceeding shall be taken
against such person in or in relation to such property.
~ 20. Licensing Officer or authorised person to be public servant—The
Licensing Officer and every person duly authorised to discharge any duties imposed
on him or under this Act shall be deemed to be public servant within the meaning of
Section 21 of the Indian Penal Code, 1860 (XLV of 1860).

21. Protection of action taken in good faith—No suit, prosecution or other
legal proceedings shall lie against the State Government or any officer or person or

authority for anything which is done in good faith or intended to be done |n'

pursuance of the provisions of this Act or any Rules or order made thereunder.

22, Rewards—The court or the Licensing Officer as the case may be, may
by order permit giving of reward in the shape of an amount which is not more than
one-fourth of the amount of fine and/or of the value of the property forfeited and/or
‘confiscated to such person or persons whose information has indisputably led to
the detection of the contravention of any of the provisions of this Act or Rules made
thereunder.

23. Power to make Rules—(1) The State Government may by notification
and subject to the condition of previous pubhcatlon make Rules to carry out the
purpose of this Act.

(2) In par’ucular and without prejudice to the generality of the foregoing
power, such Rules may provide for all or any of the following matters, namely—
(@) The Form in which application shall be made under sub-section (1) of
Section 7 and the fee and security deposit which shall accompany
such application;

(b) conditions subject to which licence may be granted under sub-section
(3) of Section 7;
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23

| or (c) the period for which, the fee on the payment of which and the condition

1bly subject to which the licence may be renewed under sub-section (4) of

ting Section 7;

eof (d) the form in which the officer to whom and the dates on which returns
fully shall be submitted under Section 9;

| not (e) for installation of electric connection, etc. under sub-section (2) of
sion - Section 11;

and (f) the authority to whrch appeal may be preferred under Section 12;
ees » (g) any other matter which is required to be or may be prescribed.

was (3) Every Rule made under this Act shall be laid as soon as may be after it is

made, before each house of the State Legislature while it is in session for a total

le‘ to - period of fourteen days which may be comprised in one session or in fwo successive
ation sessions, and if, before expiry of the session in which it is so laid or the session
jame immediately following both the Houses agree in making any modification in the
e Rule or both the Houses agree that the Rule should not be made the Rule shall
case thereafter have effect only in such modified form or be of no effect as the case may
rged, be, so however, that any such modification or annulment shall be without prejudice
aken to the validity of anything previously done under that Rule.

@ Other Acts and laws not to apply to saw mrll or saw pit—Nothing VQ
~The contained in any other Act, or Law, Rule, Order or any other thmg havrng a force of
rosed law in any area of the State shall apply to the saw mill and saw pit and sawing in u
ing of respect of matters for which provisions are contained in this Act.

25. Saving—The provrsrons of this Act or the Rules made thereunder shall
other not apply to—

son or (@) the ordinary operations of carpentry not involving saw mill or saw pit
ne in operations;
er. (b) any saw mill or saw pit owned by the State Government.
3 t?jr}; 26. Power to remove difficulty—If any difficulty arises in giving effect to the
” prorrsnons of this Act the State Government may, by order, do anything not
and/or : inconsistent with the provisions of this Act which appear to it to be necessary or
ledc}o expedient for the purpose of removing the difficulty:
mace Provided that no such order shall be made after the expiry of a period of fwo
cation years from the date of’l,cbmmencement of this Act.
ut the 27. Repeal and Saving—(1) The Bihar Saw mills (Regulation) Ordrnance ,

_ 1987 (Bihar Ordinance No.3 1990) is hereby repealed.
going (2) Notwithstanding such repeal, anything done or any action taken in exercrse
y— of any powers conferred by orunder the said Ordinance shall be deemed to have
(1) of been done or taken in exercise of the powers conferred b)( or under this Act, as if the
pany _ Act, were in force on the date on which such thing or action was done or teken. '

| ®
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BE RETURNED TO THE APPLICANT

; ._"Appllcatlon submltted by Appllcant Sh Vuay Sahm S/O Ram lshwarSahnl

'"_',-'_'"".R/O SenuanPurushottamTola (Baraitha) PO Motlpur PS Mptipur;

7  "-:"DISmCtMuzaffarpur Is: recelved Recelpt No of thls Form |s 48

Mukesh Kumar Slngh
, 30 09 10
Chlef Reglonal Conservator of Forest

Muzaffarpur




.

-

BE RETURNED TO THE APPLICANT

Applic:fation,submitted by Appli(;ant Sh. Nagendra Kumar S/O Ram Chandra
SahniéR/O Senuari Purushottam Tola (Baraitha) P.O. Motipur, P.S. Motipur,

Districfthuzaffarpur is received. Receipt No. of this Form is 48.
Sd/-

Mukesh Kumar Singh
30.09.10

Chief Regional Conservator of Forest

Muzaffarpur.

TRUE TRANSLATED COPY




BE RETURNED TO THE APPLICANT

Applicéﬁon submitted by Applicant Sh., Chiranjeevee Kumar S/O Ram
Chandra Sahni R/O Senuari PQ-rushottam Tola (Baraitha) P.O. Motipur, P.S.

| :
Mptipur, District Muzaffarpur is received. Receipt No. of this Form .
Sd/-

Mukesh Kumar Singh
30.09.10
Chief Regional Conservator of Forest

Muzaffarpur.

- TRUE TRANSLATED COPY ——



BE RETURNED TO THE APPLICANT |

Applicatioh submitted by Applicant Sh. Rajesh Kumar Rai, Laxmi Peeling,

Mohammadpur, District-Muzaffarpur is received. Receipt No. of this Form is

1 § —_—

51.
- ~ Sdl-

Mukesh Kumar Singh
30.09.10
Chief Regional Conservator of Forest

Muzaffarpur.

- TRUE TRANSLATED.COPY



BE RETURNED TO THE APPLICANT
Application submitted by Applicant Sh. Surender Mahto R/O Morsandi P.O.

Motipur, P.S. Mptipur, District Muzaffarpur is received. Receipt No. of this

Form is 73.
Sd/" Lot

Mukesh Kurhar Singh
30.09.10
Chief Regional Conservator of Forest

Muzaffarpur.

~ TRUE TRANSLATED COPY
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\ BE RETURNED TO THE APPLICANT
Applicéfion submitted by Applicant Sh. BhikhariRai(Shiv Shankar Ply
Veneefr) R/O Mohammadpur, District Muzaffarpur is received. Receipt No. of
this Form is 132,

Sd/-

Mukesh Kumar Singh
5.10.2010
Chief Regional Consefvator of Forest

Muzaffarpur.

" TRUE TRANSLATED COPY



Ra

. BE RETURNED TO THE APPLICANT
l

Application submitted by Applicant Md. Sahid S/O Abdul Majid, P.S-Motipur,

District Muzaffarpur is received. Receipt No. of this Form is 93.
Sd/-

Mukesh Kumar Singh |
30.09.10

Chief Regional Conservator of Forest

Muzaffarpur.

TRUE TRANSLATED COPY

===,
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-ANNEXURE A- 4

Mm : | mm.mmnmlwwm i
et o e III.:_
N Wy Wl “adpren: e v e
. -ANIBTAY OF mﬁ‘ o. um L, MIDIUM ANTRAPRIAZD -
Utyoy Aathoar Momorandum ,
1, AndhnarNumbar 312002342420
2 NnmuotEntmpnmur :_'WAYEN{MI v
. 3 SodalCahqory nuc

4 NameofEnteprise  SUMANPLYUDY0O
5 Tiaof Gyealmson PROPRIETARY

Posial Address y : VLL-HAROUNARCHHORSAND! BLOGKKCTIPUR, MUZAFFARPUR
6 - D WZEEAPUR  Sbl DA PN 43S0

. , MobloNo:  g204o0n4ds . Emal  vjaysshanidSigmailcom

7. Dafoolcommoncement + 0552010 S —
8 Provious Registatondomiafeny ' . g .
g CrkDopls. L 15 Code L SRBIMOMAN
' ‘ o BankAccount 1806010025158
10 Mojor Actly - ' MANUFAGTURING

N L NG2Digh: NeaDg NGE Diglt Code | Activity Yypo

Manutachive of woad and prodiets ofwood and eork. wpl Hanulacture of ply
"y ; Manufacur ofvaneat shasis; Manufacuro ofplywasd, dvenoor,  (Vanutscuring
mwmwwm' stetaw and R o) parﬂdaboardundomrpunals and bosid . ::g;“ e

RZPenonsemployed ' 12
13, hmlmant{?iam&Minary!Equlpmant’a) ' ‘T(R:.lnl.nkhs)
14 Distict Indusiry Canre: ‘ | MUZAFFARPUR
Declhnatin '
! hmbydudm maunbmaﬂm ghen abo\a is bue ta tho basl utmylmowlodgu‘ Any(nhrmalton. ihutmayburoqulrod 1o bo wgrifiod, shall bo provided immiedialely
babmmemnﬁmaduumodly ' . .
Mikime Mnbnaﬁpp (Bata Varslon) s avauabta now fordawnlond mmmmmﬂwmmmm

SR &

[ Click ore for Udyoy Aadhaar Acknowledgemont ]
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_ANNEXURE A- ¢

VAT Registration’ Cmiﬁcaw; g | o Page L of 1
) Form C-1
cgnmcatitm nf Raﬁistmtlon urilor Saction 19 of the Blhar Valuo Added Tax Act,2005
[See ruls &Y

“Offica of the Qnmsznmmlmﬂmmr Commurelal Taxos Muzatlorpur West Glrclo

1, Cestified hat, Wik

:laca uf Busmass.

ﬁddms of Prinel
FlayRoomiBlock No:  : N/A . - Building Namo L NIA
Straot Nama § %@?UNA MORSAND! 5 oaft.ocality < HORSANDY
@ " MOTIPUR
Vs il v:-,SM::_t‘mut * Digtrict + MuzsHarpur
Stato. L. t8har Pin Cado YT

is registerod: underthe}suw Valve Added Tax Act, 2008 and has-been alioited ‘r‘zupayar denbficanon

Number as given below::
TIN: 10802549019 '
2. Hels habre fo: pay tax under the Bihar Valye: Added Tax Act, 2008 with oifact !mm. deA02018

Page: 1ol 1
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Government of Indin
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number': J0CWFPK3584E1ZT

1. [Legal Nane SUNIL KUMAR
2. |Trade Naue;if any USHA PLY
3. |Constitution of Busiuess. Proprietorship
4. |Addressof Peincipal Place of KALYANPUR HARAUNA, MURSANDI, MOTIPUR,
Business MUZAFFARPUR, Muzaffarpur, Bihar, 843153
5. [Date of Liability
6. {Period of Validity : ‘F‘rom 25/09/2018  |To NA
7. T}*Qe of Registiration Regular
i
8. |Particulars of Approving Authority  |Bihar
Signature -
& Signatire Not V&iifi
Digitally:signed by’ @S- GOODS
AND SERVICESFAX NETWORK 1
Date: 2018.00.2547:30:15 IST
Name Kartik Kumar Singh
Dcsig;létibh - Deputy Commissioner
Jurisdictional Office Muzaffarpur West
9. Date of issug of Certificate 25/09/2018
Note; The registration: certificate is required to be. prominently displayed at all places of business, i the State,

This is a system geuerated digitally signed Registration Cextificate issued based ou the approval of application granted on 25/09/2018 by

the juvisdictional authority.




Augexure A

10CWFPK3584E1ZT
Legal Name " SUNILKUMAR
Trade Name, if any USHAPLY

Details of Additional Places of Business

Total Number of Additional Places of Busitiess in the State "o

Annexure B

e

»-wua}'wn;;
GSTIN 10CWFPK3584E1ZT
Legal Name- SUNIL KUMAR
Trade Name, if any USHA PLY
—
Detalls of Proprictor
1 Name SUNII, KUMAR
Designation/Status, PROPRIETOR
Resident.of State . Bihar
! s

e Y
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Skip ta Main Content Q@ A" A7

Good s;s.aand; Services. Tax ; & DEVENDRAKUMAR SaHA

©INKASREDEIALIZT
‘Doshigparm > My profile
Profile
Place'of Business
Contacts

Other Business

P GSTINAJIN Legal Wame of Businzss —
| 10KASPS0B34L1ZY DEVENDRA KUMAR SAHANI

Trade Name:
MAHAVIR PLY. & VENEER

State Jurisdiction
‘State - Bilar,Division ~Tirhut,Circle -
Muzaffarpur West: ’

Date; of Registration’

11/10/2032
Conshtition oF Busingss Txpayer Type:
Proprietorship: Ragular

GETING UIN Status Compliance. Rating:
[ Active NA

Feld-Visit Conducted?

( :
Nature!OF Care Business Activity
Qiisiek Links

9 2018-19 Gouds and Services Tox Natiork . Site Last Updatedion 02-12-2022



GSTN - 10KASPSOSILIZT
‘Legal Narme DEVENDR4 KUMAR SAHANI
TodeNeme, ity MAHAVIRPLY &VENEER

“&dditional trade nardes;if  full
any

i I}eia'iili‘_p‘.f:ff'}&‘rl&nljﬁbna}i?ﬁﬁnemf Business

“Torat Nitber of Additionsl Blaces of Businessinthe State. D

GSTIV 10RASPS0S34LIZT
Legal Name DEVENDRA KUMAR SAHANI
TadeNamejifny ~ MAHAVIRPLY & VENEER

Additidnal trade napenif sl
ey

De tallsofl’ropm!ﬂl’ o

Dexdgnationt Statuy PROPRIETOR

Reident of State Bihat

 Name " DEVENDRA KUMAR SAHANI

me?

Annexure A

Annesure B
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Teado Name, 1t any

ARVIND PLYWOOD ENTERPRISES

Cﬂltstltmiauni’ ‘Business [ Propriviorship

843171

{0, sENDUARL PURSHOTAM, MOTIPUR, Muzaffarpur, Bihar,

From  -|06711/2019 i’t‘b

%Na_if' Applicable

Regudur

Centre

it the State;

Thiv Iv 2 symeti gcncmtwf-di’g} taily vigaed Reglstration Cortitiente issuad bug

vhie Jurisdictional sutlioriiye.,

———

o on the upproval (xl’_-&pp_)fé.ﬁﬁau granted on GarE 2019 by
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Asmegare A

TN IOHWIRKaSIOPIZS
ARVIND PLYWOOD ENTERPRISES

TNy

Dl of At Pacss of Biians

o Nymber o Aol Plces of usines f e S

Annexure §

GSTIN e | HWIPK2B70P1Z3
ARVIND KUMAR

ARVIND LY WOOD ENTERPRISES

Loyl Nare

Frche Now

Detallsof: Progirletar
ARVIND KUMAR

| Nune:
PROPRIETOR

Designation/Stans

Resigeiit of State Bilar

N
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‘Agsagement Year

2019-20

O R
Name PAN
©OVUAY-SAH - o LECES7682Q

" FiniDorBhekNo Nomie Of PremisenBulding Village.
$0- LALY SAH SENDUARI G4 SINGH

Form Number [|TTR-4

Road/Street/Post ifice” AresfLodulity ©
SENDUARI ' MOTIPUR

. . _ : Statos Tudividusl
_ TomniCiyDistrict [State Pin/ZipCode | Fied u/s

MUMEBER -

ACKNOWELEDGENMENT

PERSONAL INFORMATION ANDTHE

843111, 139(4)Belar

WA SO

Jassomarnono

i Y
[ 18570
3! e

s Totall)edmliom,nnderchupterVI-A
"3 Total Income
el Total Inconie mnder AMTALA

THEREON,

' ,"hmundfeepuynhh

x cAdvance Tax' Ja-
5 s |
¢ TCS 3
4 Self Awscssment Tax 74
: ¢ ~Total Taxes Paid (Ta+7b+7c £7d)°
§°| Tax Payable (6-7¢) 8 N

% | Taxes Puidi

COMPUTATION OF INCOME
AND TAX

S o ge

| Agricultore ' U BT
Dihers ]

10| Exppt Income;

Income Tax;'-l?.{ejlx_q\‘ sulg@i;@cl;glepgp}ﬁc,ally on .7-03-2020 12: 23 53 imm 1P addtess 157, d’t 6.137 and veiified by

VIJAY SAH: having PAN LFCPS?@'ZQ wing duly signed TTR-V fora received at “Centrslized

Procesung :Cemre';-hicome Tax Departent, Bengaluru - 550500™ on 07.13-2020




S

JRAJMEP BIHAR-843111
'ENDED MARCH- 2022

Particulars:

Amount  |Particulars:

Amount

[
Purchass.

g

A476,58000 | Sale: T
37,85,648.00

10;21,960.00 |Closing Stock” 1

e

'46,14,299.00

£,69,849.00

Gross Profit’

i

52,64,146.00 ' | B3

52,84,148.00

Accountiog Chidtges .
Legdl Charges®

Sh adown: Rent
Staif Welfare:

|Telephpie & Moblle Exdps:.
Travellis

Net Prioflt:

e

R

¥

12,000,00 { Gross Profit
6,000.00
13177000 '
28,165.00
14,590.00
2,63,768.00
1,55,000.00
24,780.00
11,940.00
31,490:00

448,549.00

10,21,560.00

~Total

10,21,960.00

10;21,960.00 %

(TRUE COPY)

ForM/S, JAIMATA DIVENEER

VIJAY SAH
Proprietor
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ANNEXURE-A/&
CERTIFICATE

Itis tor;ertify that portable Fire Extinguisher tools presented by Sunil Kumar,
Propriéfor, USHA PLY MANUFACTURER are found appropriate and in
working condiﬁon .after due examination. In relation to this, No Objection
Certiﬁ}cate is being issued from date of issuance tiﬂ one year.
No Objection Certificate is being issued with follbwing conditions:
‘Proprietor:
1. Portable Fire Extinguisher tools shall be kept at instructed places in
~the Unit and the same shall be maintained as per amended
»guidelines of 18-2190/1997, 1S-156873/2012 and shall assure that
. any kind of fault will not crop up in the tools. The Proprietor shall be
accountable for any kind of fault in thé tools in laék of proper
maintenance. |
2. Serving officials and employees shall be trained to operate the Fire
Extinguisher tools so that the fire can be. extinguished at its
preliminary stage itself.
3. Minimumetwo mock drills shall be conducted in one year.
4. As per the provisions of National Building Code of India Part-4 Fire

and Life Safety, assure the arrangement of Static Tank and other

equipment for adequate storage of water.



S5

5 Assure examination of Fire Extinguisher tools once in year by this

office.
Sd/- llleg.
24.11.2020
Fire Brigade Officer
: 1 Motipu;r
Letter No. U80/F. 05 Motipur Dated 24.11.2020

Copy fSent to: Proprietor Sunil Kumar, USHA PLY Address: Kalyanpur
Haratjna, Motipur, Muzaffarpur — 843153 for reference and information.
Note: ABC — 1 Kg — 4 Pcs

]_’coz—4.5 Kg—1 Pc

Faithful

Sd/- lileg.

24.11.2020

Fire Brigad_e‘ Officer
' Motipur. -

TRUE TRANSLATED COPY
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ANNEXURE A-8

ltem No.5 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
Original Application No. 399/2022

(By Video Conferencing)

Ram Ekbal Rai e Applicant
Versus

State of Bihar Respondent

Date of hearing: 08.07.2022 : :

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAG! JUDICIAL
 MEMBER | |
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

»prglication is registered based on a letter received by Post.
' ORDER
1. The grievances in this application sent by Mr. Ram Ekbal Rai resident

———,

Pf Village B.hatolla,' Post Office Brahmpur Karman, Police Station
1i\ﬂotipur, District Muzaffarpur, Bihar is that hundreds of veneer mills,
saw mills and boiler baséd pIywood factories are’ operating in the
;.Vlllages of Motipur block of District Muzaffarpur causmg serious
}ienwronmental pollutlon and adversely |mpact|ng reSIdents of the
locality, livestock and agricultural produce.

2. In view of the averments made in"the application, it would be
appropriate to have a factual and éction take.n report in the matter.
Accordingly, we’ céigstitUte a 'Joiht Committee comprising of Principal
Chiéf Conservétor of Forests/, vaernment of Bihar, State PCB and
District Magistrate, Muzaffarpur. The State PCB will be the Nodal

agency for coordination and compliance.



63
3. The Joint Committee may meet within four weeks, l'Jndertake site visits,
l(%):ok into the grievances of the applicant, verify the factual position and
t‘ia-ke requisite action by following due process of law.
4, ,’Factual énd action taken r-éport may be furnished within two months by
_é-mail at judicial-ngt@gdv.in preferably in the form of searchable
il-;“DF/OCR Support PDF and not in the form of I:mage PDF.

List the matter for further consideration on 27.09.2022.

A copy of this order, along with a copy of the application, be forwarded
to the Principal Chief Conservator of Forests, Government of Bihar,

State PCB and District Magistrate, Muzaffarpur by e-mail for

compliance.
Arun Kumar Tyagi, JM
Dr.. Afroz Ahmad, EM
July 8, 2022
Original Application No. 399/2022 .
AG | B -




| ANNEXURE A-é‘,
[tem No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL,PRINCIPAL BENCH
Original Application No. 399/2022

(By Video Conferencing)
Ram Ekbal Rai | Applicant
Versus
State of Bihar n Respondent
Date of hearing: 13.10.2022 —_—
CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL

MEMBER ,

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: None.
Respondent: Mr. Abhimanu Singh, Advocate for BSPCB.

- Application is registered based on a letter received by Post.
ORDER

1.  The grievances in this application sent by Mr. Ram Ekbal Rai resident
of Village Bhatolia, Post Office Brahmpur Karman, Police Station
Motipur, District Muzaffarpur, Bihar is that hundreds of veneer mills,
saw mills and boiler based pIyWood factories are: operating in the
Villages of Motipur block of District Muzaffarpur causing serious
environmental pollution and adversely lmpactmg residents of the
locality, livestock and agricultural produce. - —

2. Vide order dated 08.07.2022, this Tribunal constituted a Joint
Committee comprising of the Principal Chief Conservator of Forests,
Government of Bihar, State PCB and DistriCt Magistrate, Muzaffarpur
and directed the same to submit factual and action taken report within

~two months. o |

3. The report of the Jomt Committee has been filed by Bihar State
PoHutlon Control Board vide email dated 20.09.2022. The relevant part
of the report of the Joint Commiittee i is reproduce below:-

“Factual and Action Taken report on behalf of Joint Committee
constituted vide order dated 08.07.2022 passed in O.A No. 399/2022.
XXXXX



@

Vs

6. That the joint committee visited the site and carried on inspection
from 10.08.2022 to 16.08.2022 and found that the allegation made by
the applicant is true and veener mills, saw mills and boiler based
plywood factories were being operated in the area without obtaining
license from Department of Environment, Forest & Climate Change,
Govt. of Bihar, under the Bihar Saw Mill (Regulation) Act, 1990, and
without obtaining CTE & CTO from State PCB.

The brief status of findings of the aforesaid inspection is reproduced in

the table below:-

"I Type of Mill | No. of mills | Consent from | State Board | License from
| inspected (CTE/CTO) Pending App. | Environment Dept.
Plywood 51 18 6 3
Saw Mill 158 1 - 8
Peeling/ 176 - 1 3
venner mill

A copy of the report of the committee with is annexed and marked as
Annexure-2.

7. That in view of above stated facts, it is humbly submitted that out of
51 Plywood mill 18 had obtained CTE/CTO from State Board and 6
had made application to obtain CTE/CTO from State Board, as such
on day of inspection 33 plywood mill were being operated without
obtaining CTE & CTQ from State Board; with respect to 158 Saw Mill
inspected only one had obtained CTE/CTO from State Board and as
such 157 saw mill were being operated without obtaining CTE & CTO
from State Board; and with respect to 176 Peeling/venner mill
inspected none had obtained CTE/CTO from State Board and only
one such unit has made application for obtaining CTE/CTO, as such
176 Peeling/venner mlll were being operated without obtaining CTE &
CTO from State Board.

Further, out of 51 Plywood mill only three have, out of 158 Saw Mill
only 8, & out of 176 peeling/veneer mill only 3 have obtained license
from Department of Environment, Forest & Climate Change, Gowt. of
Bihar, under the Bihar Saw Mill (Regulation) Act,1990.

8. That the State Board has issued Direction under Section 31A of the

Air (Prevent;on and Control of Poliution) Act, 1981, to the Prmmpal

- Chief Conservator of Forest (HOFF), Department of Environment,

Forest & Climate Change, Govt. of Bihar,‘to take action against the
erring units under the provisions of Bihar Saw Mill (Regulation)_ Act,
1990. |



4.

~

October 13, 2022 W
AG (e —

A copy of the Direction under Section 31A of the Air Act dated
08.09.2022 is annexed and marked as Anqexure -3.

9. That the State Board has filed complaint case before the Additional
Chief Judicial Magistrate 1st (West), Muzzafarpur against the erring
unit and the same has been registered as Complaint case No. (c) 70

P of 2022; (c) 71 of 2022 and (c) 72 of 2022.”

In view of the averments in the application and observations in the report of
the Joint Committee, we qonsxder it appropriate to have response of (1)
State of Bihar through Chief Secretary, Government of Bihar, (2) Principal
Secretary, Department of Environment, Foreét and Climate Change,
Government of Bihar, (3) Principal Chief Conservator of Forests (HoFF),
Government of Bihar, (4) State PCB, (5) Director General of Police, Bihar,
and (6) District Magistrate, Muzaffarpur, who stand impleaded as
respondents No. 1 to 6. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents No. 1 to
(§ requiring them to file their reply/response within two months at
judlmalngt@gov in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF.

.Mr Abhimanu Singh, Advocate accepts notice on behalf of the State PCB

_ _?hd seeks time to file reply on its behalf. Reply/response on behalf of the
'State PCB be filed within two months as directed above.

i In view of the facts and circumstances of the casé and observations made in

the report of the Joint Committee, the State PCB is directed to take further
action by following due process of law and file its Action Taken Report with
requisite details. In its report the State PCB shall also mention as to whether
any prosecution has been launched against the persons involved in running
of the units illegally. Action Taken Report be filed by the State PCB within

- two months at judicial-ngt@gov.in preferably in the form of searchable
.PDF/OCR Supported PDF and not in the form of Image PDF.

List the matter for further consideration on 04.01.2023.

A copy of this order is also forwarded to the State PCB by e-mail for
compliance.

Arun Kumar Tyagi, JM
Dr. Afroz Ahmad, EM

(TRUE COPY)
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PROOF OF SERVICE 72

!_Gmall

Reply Original Application No. 112/2023/EZ Ram Ekbal Rai Vs. State of Bihar & Ors.

1 message

manoj karotya <manojkumarkarotya@gmail.com> Thu, Oct 26, 2023 at 12:59 PM
To: surendra kumar <surendra_kr15@rediffmail.com>, vinaymistry752@gmail.com, Bishwa Bandhu
<bandhucnlu@gmail.com>, Amrita Pandey <amritalegal@gmail.com>

Dear Sir,

Serve advance copy of the Reply in the above mentioned matter:

Original Application No. 112/2023/EZ
Ram Ekbal Rai Vs. State of Bihar & Ors.

With thanks and regard

Manoj Kumar
Advocate

office of Smarhar Singh

Advocate On Record

Supreme Court of India

B-407, Vardhaman Apartment,

Mayur Vihar, Phase-l, Extn, New Delhi-110091
Mobile-7503500238
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